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11." lin. 
RULES COMlOTl'D 

kOMI> BRon 

allrl 1lriIIIMmoorUl,. Rao (Bhl-
1IlOP): I belli to lay on the Table. un-
der sub-rule (1) ot rule 331 or the 
aw.. at Procedure and Conduct or 
Business In Lok Sabba, the Second 
Report at the Rules Comml"ee. 

14U4 

IU'll1n· 
COMMITTEE OF PRIVILEGES 

FIFTH AND SIXTH REPORTS 

Shrl ~ I!oa!» (Shi-
moga): I be, to present the Fifth and 
Sixth Reports or the Committee of 
Privilelles . 

Slarl KaPIII' SI .. b (Ludhiana): In 
this connec'tian, I hBci given notice for 
a statement. to be made under Rule 
377. 

Mr. Speaker: No member knows 
what it contains. Let that report be 
read by tbe members, 10 that they are 
posted wibh. what it contains. 

Sbrl Kapur SiDcI&: That would be 
fOr a discuaaion. I am not asking for 
a dlacusslon. I am asking for a state-
ment to be made under Rule 377, for 
which this is the only proper acca-
!lion. 

Mr. Spealler: Let the members know 
what the report contains. 

Slid Kapar SiDcI&: Members wUl 
not know, even after reading the re-
port, what I have to say under Rule 
377. I beg of you to permit me to 
make that statement. 

It will not dO anybody any harm. 

Mr. Speaker: Therp, is no question 
of any harm to be done to anybody. 

8hrl ][apu SiDcI&: It is absolutely 
necessary in the interests at .. 

Mr. 8pealler: What does he want 
to say? 

8br1 Kapur 8lDp: Under rule 377, 
I wish to place the following matter 
for the information of the House. 

After the draft report, which 
hal just baen presented, ..... 
colYidered and adopled. I Al_ 
I Minute of Diuant under 
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direction 90 of the Directions by tile 
Speaker, but subsequently, the Com-
mittee, in my absence. prepared and 
decided to append an Annexure Note 
to the Report retutinl my Minute of 
Dilsent. 

Thereupon, on the 28th April, 1 /lIed 
an Addendum, arguing that (a) the 
Annexure Note is incompetent .s the 
Rulo. do not contemplate it, and it 
is, therefore, impermissible fOr it to 
be included in the Report to be pre-
sented to the House, .... 

Shri Paruhar (Sbivpuri): On a 
point of order. 

Mr. Spea .... r: Lat Shri Kapur Singh 
finish hi' submission. Then, I shall 
hear tbe hon. Member. 

Shri Paruluor: I want to raise a 
point ot order in C'onnection with the 
atatement that he is makin •. 

~"'J~ (~) : ~ tt" 
... ~? 

...... :ItI!;<I'~tt~'i'Tf1 
~~fl;;;nij'1 

~..,~: It~~ itWl'r 
~1MIImIT~1f I 

...... :'!'l.,...~~1 
It ;a-;Rt ~ ~ "tIlT I ~ ~ 40 
-"f I 
Sbri J[apar SI .. b: .. , . and (b) the 

arguments and authority cited In the 
Note were calculated to mlilead and 
tnlsdirect the House, as it was wholly 
Inapplicable to the _ under re-
terence. 

The Committee of Privlle .... In lIlY 
abeenee, at ill mettln. on the 28th 
Aprill baa decided that It (my Ad-
dendum) need not be Included In the 
Report of tile Committee'. 

I wish to brill. to the notice of the 
HAM.e, that there iI no pftlvilton un-

der the Rules of thiB HOUle, _bl-
in. the Committee thus to 'det1ude' 
my Addendum under reference, and 
further, it il contrary to the require-
ments of fUme ... and 100d conscience 
to suppress that which has baeD 
lelitimately oent in refutation of such 
actions of the Committee as are thelll-
selves ab initio contrary to the Rul.· 
of the House. 

Lastly, the said decision of the 
Committee allo amount. to ,rells in-
terference with the rights and privi-
leges of u member of their own com-
mittee. 

lIhri Parubar: My point of order Is 
that tbe statement cannol be allowed 
in connection ... lih the report which 
has just been presented to the House 
after it he. been adopted by the Privi_ 1.-. Committee. The hon. Member 
should IIrst haw ,ane to the PrIvi-
1"1" Committee .. 

~ .., """ : "'" lit 'ITltz ~ 
aTid? 

...... :~-'{it 
IfRi I 

~ .., """ : 'I\1m~, " 
WI'r W '1l' qT i ". "'" lit 'fI1il' 'IT1Ii 
am t I PM" ; '11ft 'Iii If' ~ 
oMro: I 

:<it ""'" (~) . IImm wm«, 
WI'r WI! ,,)Jff If.).t~ .... ."1It I'!' 
'fI1il' an; IITi>: ~ ot\' {~ qt eft, I iitA;;r~~If.'tWl'rm 

" II'!I1li ~ WT'Ii am 'O!I'~ ~ 
~"i~~~'1 'a'lflf.)~" 
~~I 

81art P ........ : The .tatemeot whIda 
hal been made under rule m ~ 
not actually faU under tbat rule. 
That br my IIrst IUbmission. 
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[Shri Paraahar] 
Secondly, my submission is that the 

hon. Member is a member of the 
Privileges Committee. As long as he 
i. a member of the Privileges Com· 
mittee, he has got to approach the 
Privileges Committee first and raise 
the statement there fI .. t, and arter 
ihnt, he could approach the chairman 
for making any submissions. He has 
not adopted that l"Ourse or taken ad· 
vantage of that procedure. Now, over 
and above the head of the Privileges 
Committee, he has come before the 
Hou.e. This is a breach of privilege 
of the committee and this is an insult 
to the Privileges Committee. There· 
fore, I raise this question that the 
statement should not be allowed to 
10 Into the proceeding. of the House. 

Mr. Speaker: Any .tatement under 
rule 377 can be made with the consent 
of the Speaker. Shri Kapur Slnllh had 
written to me saying that he wanted 

·to raise it. I had told him that this 
was not the appropriate time. But 
then he persisted. and, therefore, I 
allowed him. 

This is not the correct procedure. 
If he had not been present in the 
cummlttee, then that was not the fault 
of the committee and the committee 
could take any decision that It wanted 
to take and which at that time it 
thought proper ..... 

IShri Kapur Singh: It cannot be any 
decision, but it has to be a decision 
under the Rules of the House. 

Mr. Speaker: 'rhe only remedy lies 
b,. way of an appeal to the apeaker 
saying that this has not been done. It 
I. not the right procedure to stand up 
and criticise the committee In the 
House that they have not done' this 
thing in ·a fair manner or that thing 
in a fair manner. and so on, unless the 
report of the committee is brought 
before -the House for discussion. There 
is no other way in which that can be 
criticised. and this ought not to have 
been done, and I quite agree in regard 
to that. 

11'50 hra. 

FINANCE BILL, 1966---:ontd. 

Mr. Speaker: Futrther consideration 
of the following motion moved by Shri 
Sachindra Chaudhuri on the 29th 
Aprill 1966, namely:-

"That the Bill to give e/fect to 
the financial proposals of the Cen-
tral Government for the financial 
year 1966·67, be taken into consi· 
deration", 

Shri nandelier might continue. 

Shrl N, D .... dek.. (Gonda): Mr. 
Speaker, I was explaining yesterday 
a somewhat complicated point as 
regards the mode of assessing the 
incidence of taxation, and I would like 
1.0 explain the same thing now in 
limpler terms. 

For a country like ours, with a loW 
level of national income and a sub· 
sistence level of income per capita, 
the incidence of additional burdens 
imposed during the Third Plan com-
pared with the Second Plan must be 
a~!oiessed on the "slab system" and not 
on the "step system" of computation. 
When so considered, it will be found, 
firstly, that the additional drafts of 
all kinds On national income made by 
the Central and State Governments 
taken together, in 1965.1ill, the last 
year of the Third Plan, compared with 
1960-61, the last year of the Second 
Plan, was 42 per cent of the additional 
national income in 1965·66 over 1960-
61. Secondly, the additional drafts on 
national income by way of taxation 
alone made by the Central and Stat. 
Governments taken together in 1965-
66 compared with 1960-61 was as high 
as 26 per cent of the additional income 
in 1965-66 over 1960·61. Thirdly, since 
taxes are paid by human beings and 
not by national income, one must ~n­
sider this matter by reference to pel' 
capita Incume rather fIlan .... 

8brl BIII!UIDath S..... (Varanasl): 
There is no one representilll the 




